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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(11)YLA-07/ 7 62 Dated the 24" April, 2007

NOTIFICATION

F.14(11)/LA-07 - The following Act of the Legislative Assembly of the National Capital Territory
of Delhi received the assent of the Lt.Governor of Delhi on 23

April, 2007 and is hereby published for
general information:-

THE DELHI APPROPRIATION (No.2) ACT, 2007
(Delhi Act 6 of 2007)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 19% April, 2007)

[23rd April,2007 |

An Act to authorize

bayment and appropriation of sums from and out of the Consolidated
Fund of the National Cap

ital Territory of Delhi for the services of the financial year 2007-08

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the
Fiftv-eichth Year of the Republic of India as follows:-

Short title. 1.This Act may be called the
DelhiAppropriationl (No.2) Act, 2007.

Issue of : 2.From and out of the Consolidated
Rs.18578,02,00,000/- Fund of the National Capital Territory
from and out of the of Delhi there may be paid and
Consolidated Fund applied sums ‘not exceeding those
of the National Capital specified in column(5) of the Schedule
Territory of Delhi for amounting in the aggregate to the sum
the financial year of rupees eighteen thousand five
2007-2008. ' hundred seventy eight crore and two
' lakh only towards defraying the several
charges which will come in course of
payment during the financial year
2007-2008 in respect of the services
specified in column(2) of the Schedule.

. _Appropriation. 3.The sums authorised to be paid
and applied from and out of the
4 e Consolidated Fund of the National
Capital Territory of Delhi by this Act,
shall be appropriated for the services

and purposes expressed im the
Schedule in relation to the said year.




THE SCHEDULE
(See "section” 2 and 3) .

(Rs. in thousands)

SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on the ' Total
No. ' Legislative  Consolidated
Assembly Fund
> 3 4 5
1 Legislature : _ Revenue 98130 5270 103400
2 General Administration Revenue 585510 27590 613100
3 Administration of Justice Revenue 1226972 537800 1764772
4 Finance Revenue 844300 0 844300
£ &  Home Revenue 1379000 5300 1384300
; Capital 5000 0 5000
6 Education Revenue 18374496 8250 18382746
Capital 924700 0 924700
: 7 Medical and Public Health Revenue 12528846 ‘ 2000 12530846
Capital 635000 0 635000
B A Revenue 3499430 i 3499430
i A Capital 20778300 - 20778300
- Revenue 773981 200 774181
1 Capital 2388900 0 2388900
10 Development Revenue 3320115 12810 3332925
1 Capital 1593900 5000 1598900
11 Urban Development and’ Revenue 29891972 0 29891972
Public Works : Capital - 47946050 0 47946050
3 Public Debt, Revenue 0 26687278 26687278
. Capital 0 11669100 11669100
’: 12 - Loans to Government Servants Capital - 25000 0 25000
Total 146819602 38960598 185780200
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